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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO.119/2024

IN THE MATTER OF :

Satish Kumar Applicant

Versus

MOEF&CC&Ors. ... Respondents

N.D.O.H.: 09.09.2024

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 5
SMT. SAROJ DEVI (SARPANCH) W/O SH. HARI KISHAN R/O
VILLAGE-JHASWA, DISTRICT- JHAJJAR, HARYANA

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1.

That the answering respondent is a law abiding citizen and
having huge respect in the society. It is submitted that the
answering respondent had falsely implicated by the
applicant in the present application due to political rivalry.
It is further submitted that the answering respondent is a
nature loving person and she planted more than 300 trees
in the Bani of Village-Jhaswa, Distt.-Jhajjar, Haryana at
her own cost.

That it is submitted that the answering respondent and
her member of Panchayat had neither cut even a single
tree nor retained even a single penny with respect to the

selling of the cutting trees as alleged in the present
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application filed by the applicant. It is the concocted story
made by the applicant.

That it is pertinent to mention herein that vide letter dated
10/04/2024 Block Development & Panchayat Officer,

Matanhail, District Jhajjar directed the Sarpanch, Gram

. Panchayat Jhanswa, Tehsil Matanhail, District Jhajjar to

deposit Rs 2,35,429/- in Gram Panchayat Fund within
seven days and further directed that 564 plants(i.e three
times the number of trees cut) be planted in the Gram
Panchayat area and report be submitted with Geo Tagged
photographs & videography in the office BDPO Matanhail,
District Jhajjar.

That the answering respondent had already filed her reply
with respect to the OA 119/2024 filed by the applicant in
the present application on 13.08.2024 but inadvertently it
could not come on record of the present application before
of this Hon'ble Tribunal and the same was filed again on
20.08.2024. It is further submitted that after the filing of
the aforesaid reply on 13/08/2024 the answering
respondent had been suspended by DC Jhajjar, Haryana
vide order dated 14.08.2024 wherein

answering

respondent was restrain to participate in any Proceeding of
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the Gram Panchayat. That the copy of the said order is
hereby annexed with the present reply for kind perusal of

this Hon’ble Court.

That it is pertinent to mention herein that on enquiry by
the Panchayat Secretary one person namely Anand S/o
Sh. Ghissa Ram of Village-Jhasva had admitted on
16.08.2024 the fact that he had cut the said trees
inadvertently as mentioned in the application filed by the
applicant. It is further submitted that the said person
namely Anand in liey of cutting of trees had deposited the
amount of Rs.2,35,420/- into the account of Gram
Panchayat Jhansva which is the assessed price of trees
cut b).f the Anand done by the District Forest Officer,

Jhajjar vide letter dated 09/04/2024. The Photocopy of

the said receipts is annexed herewith for the kind perusal

of this Hon'ble Court.

That it is further pertinent to mention herein that the Sh

Anand had also planted 600 trees into the area of Gram
Panchayat area and further submitted report with Geo
Tagged photographs & videography in the office BDPO
Matanhail, District Jhajjar as directed by the Block

Development & Panchayat Officer, Matanhail, District
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Jhajjar directed the Sarpanch, Gram Panchayat Jhanswa,
Tehsil Matanhail, District Jhajjar vide letter dateqd

10/04/2024.

7. That it is further submitted that the answering respondent
had filed the Appeal against the order dated 14.08.2024 of
D.C. Jhajjar, Haryana in which Honble Divisional
Commissioner Rohtak had granted stay against the
suspension order p:elssed by DC Jhajjar and the said
appeal is still pending before the Hon’ble Divisional
Commissioner for 09.09.2024. The copy of the said order

is annexed herewith for the kind perusal of this Hon'ble

Tribunal.

PRAYER

It is therefore most respectfully and humbly prayed before
this Hon’ble Court that additional reply of the answering
respondent be taken on record and the present application
filed by the applicant with malafide intention be kindly
dismissed with heavy cost and relief be given to answering
respondent in the extreme interest and fairplay of justice,

Any other and further orders as this Hon'ble

Court may deem fit and proper in the facts andl
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circumstances of the case may pleased be passed in favour of

answering Respondents and against the applicant. qama CURE
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO.119/2024

IN THE MATTER OF :
Satish Kumar el Applicant
Versus
MOEF & CC & Ors. .eeee Respondents
AFFIDAVIT

I, Saroj Devi W/o Sh. Hari Kishan R/0 Village-Jhaswa, Distt.

Jhajjar, Haryana, do hereby solemnly affirm and declare as under:-

1. That the deponent is the respondent No. S in the above

mentioned application and am well conversant with the facts
of the case and competent to swear this affidavit.
9. That the contents of the accompanying additional reply of the

application has been drafted by my counsel under my
instruction and the same are true and correct to the best of
my knowledge derived from the case record and has been
drafted by my counsel under my instruction and the same be

%,
6'9 /i’f;,‘ read as part and parcel of the affidavit and the same are not

S
&4,
\J Z ?eén,&repeated herein for the sake of brevity. q
J«Or B, 1< qorf)‘
s A4 R 1%
5 0w, 5 eg? 2N DEPONENT
VERIFICATION:
\J\' Verified at New Delhi, on &ay of September 2024, that the

contents of the above affidavit are true and correct to the best of

my knowledge. No part of it is false and nothing material has been

concealed there from.

DEPONENT

ATTESTED
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INITIALS
DATE PARTICULARS CHEQUE NO. WITHDRAWALS DEPOSITS BALANCE .
10~1 Tuﬁ- ' Dr.for NEFT Custom 009627 43611.00 627160.57C
i6-11-2023 Dr.for NEFT Custom 009628 195756.00 431404.97Cr ___
36-11-20253 PAY TO SAROJ DEVI 9629 74750.00 356634.97Cx
3G-i1-2023 PAY TO SAROJ DEVI 9630 3166534.97Cr
36~-11-2023 PAY TO SAROJ DEVI 9631 292€54.97Cr
30-11-2025 PAY TO SAROJ DEVI 9632 2537404 .97Cr
30-11-2023 PAY TO SAROJ DEVI 9626 pamumu 00 131039.97Cr
15-01-2024 Dr.for NEFT Custom 009634 120000. 00 11039.97Cr
16-03-2024 ledger Folio.Charg ~118.00 10921.97Cr
16-03-2024 SMS Charges for MA 17 10904 . 270t
21-06-2024 BY CASH 430000.00 440904.27Cr
29062024 SMS 3&:.@(: for JU R ¢ T { - e
e t RN B i, 5 S i Rt W ol 5ot LR ls.rﬁ o il Uiy (R o oo . iz i
- s z»:un..- (6, &
16-08-2024 BY CASH ANAND 2354 5 oo 876453, 37Cy
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